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PER:  DR. SUVENDU KUMAR PATI 

 

None for the Appellant, as has been the case on last several 

occasions.  Notice sent through the concerned Commissionerate was 

forwarded to the Range Officer, Osmanabad for service but it could 

not be served as Appellant was unavailable in his declared address.  

No new address is furnished by the Appellant, if change of address 

has taken place in the recent past.   
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2. Learned Authorised Representative is present. As appellant is 

untraceable there is no point in keeping the appeal pending in his 

absence.  

 

3. We, therefore, dismissed the appeal for default and non-

prosecution under Rule, 20 of the CESTAT (Procedure) Rules, 1982 

for non-appearance of the Appellant. 

 
(Dictated and pronounced in open court) 
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